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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -

Original Application No. 100‘ of 2009

Date of Decision : 17.06.2009

Sri Jayanta Hazarika :

............................. etrererereeeserrreaenerrnssnnrenneenennnenens aneeneess . Applicant/s

Ms. Mrinali Dutta

......................... terrererrrearirensnsenessssenensensansnenenesssss Advocate for the
~ - Applicant/s

- Versus —

U.O.L & Ors.

............................................................................... Respondent/s

Ms. Usha Das, Addl. C.G.S.C.

.......................... etrerrersaeeenseestassnsennanseaseneensansenssss Advocate for the

Respondents

CORAM

THE HON’BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN

1. Whether reporters of local newspapers may be allowed Yes/No

to see the Judgment ?

2.  Whether to be referred to the Reporter or not ? }astov
3.  Whether their Lordships wish to see the fair copy X@SfNo./
of the Judgment ?

G

Vice-Cha?'man

f——



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 100 of 2009

Date of Order: This, the 17the of June, 2009.
HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN

Sri Jayanta Hazarika
S/o Sri Jogeswar Hazarika
Alias Sri Jogen Hazarika
Resident of Village : Gumjoria Kachdlial
Mouza : Gumjoria
District : Golaghat, Assam.
...... Applicant

(By Advocate: M/s. P. Talukdar & P.K. Mazumdar & Miinali Dutta)
-Versus-

1. The Union of India
Represented by the Secretary
to the Government of India
Department of Posts
New Delhi- 110 001.

2. The Superin'rendeh’t of Post Offices
Sivsagar Division
Jorhat- 785 001.

3. The Director of Accounts (Postal)

Kolkata- 700 001.

4.  The Post Master Generdl
G.P.O. Panbazar
Guwahati-1.
...... Respondents
(By Advocate:  Ms. Usha Das, Addl. C.G.S.C.)

ORDER {ORAL)
17.06.2009

MANORANJAN MOHANTY, VICE CHAIRMAN -

Claiming an employment on compassionate ground,

following to the retirement of his father, the Applicant has filed this Original

Application under Section 19 of the Administrative Tribunals Act, 1985.
(&



—»

2. The prayers made in this Original Application reads as under:-
“8.]1 For appointing the Applicant in any post in the
Department for Posts on compassionate ground.

8.2 For that a post in the Department of Posts be
kept vacant till disposal of the instant matter.

8.3  Any other relief/reliefs that the applicant may be

entitled to and as may be deem fit and proper by the
Hon'ble Tribunal.”

\]

3. Employment on compassionate ground is not just a right. No
reason has been given out in this O.A., as to why an employment, on
compassionate ground, should be given to the Applicant. In any event,
existence of a right is not enough to rush to this Tribunal. One must
approach the authorities before approaching this Tribunadl. It appears
before approaching this Tribunal, the Applicant did not approach the

authorities for any relief whatsoever.

4. In the aforesaid premises, after hearing Ms. Mrinali Dutta,
Advocate (representing M/s. P.Talukdar & P.K.Mazumdar, learmed counsel
for the Applicant) and Ms. Usha Das, learned Addl. Standing counsel for
the Government of India (to whom a copy of this Original Application has
already been supplied); this Original Application i, hereby, disposed of
{a) with grant of liberty to the Applicant to represent his case, if any, within
next one month and (b) with direction to the Respondents to treat a copy
of this O.A. as a representation (of the Appﬁéont) to the Respondents and
(c) do needful, as due and admissible under the Rules, on the grievances

whatsoever of the Applicant.

5. Send copies of this order to the Applicant and to all the

Respondents (along with the copies of this Original Application) or%ﬁ
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‘i{c_op'ie's‘ af this order be dls'osu'ppliled to.counsel appearing for b{)th the
~parties.
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4 Depor’rmenf of Post : India 3 E 5 ,0\, 2009
Offrce of the Chief Postmaster General ; Assam Orrc:le = :

N\eghdoo’r Bhowon At floor Guwohoh 781 001 ot o
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B

|

©No:VIG/5M/2009 . Dated at Guwahati 27 oa 2009

l

L
i

In occordonce wr’rh dlrechons com‘orned |n order doted 7 06.2009

in connection wi’rh Cem‘rol Admihisrroﬁve Tribunal, G-Uwohoﬁ [5ench; O.A.

‘ .No 100 of 2009, cose of Shn Joyon’ro Hdzonko-Vs -Union of |nd|o ond Oirs.,

: i:
: ;
S

1

'the foIlowmg is ploced on record - : PR R l !
: 3 'r ! "

Shru deon’ro Hozonkd ’rhrough his representohon dored nll .reod with

O.A. 100 of 2009 referred ro obove has sought for dppom’rmen'r on

corrrpossronote grounds m reloxohon of. normdl rules on ’rhe s’rrength of

3

‘being - the son. of d;’ fo_rr'nver' lpo‘sfdl .employee, nomely, :Sh’rl ';Jogeswor .

v
b

_HdZoriko, Ex.Pos’rrhdn', Baruabamungaon Sub Office undér 5;Siv‘o;scrgc:rr

" . ,-»Pos’rol Drvrsron Wr’rhou’r gorng lnTO each point rorsed by The opphcom‘

e

'lndrwduolly, only ’rwo key rssues are consrdered o j i

1. As per Supd’r Of Pos Slvosogor Division Memo No. C2/J HOZOrlkCl doted

: 17 12. 2004 submn"red as Annexure (Poge 16) to the O. A 11 is cledr 1ho’r_ |

Shn Joqeswor Hozonko rehred on suoeronnuohon on 30 1 1 2004
: ? - '

[
vl




| ‘grounds te depe'nd_,e'n’r“ fomily members of Gox{ernmen’r servon’fs e ither

dying in harness or retiring on medical grounds.

P
oo
i

i

. Aﬂs',.p_e'r Scherﬁe . for',Com'possionote Appointment issued under

: Governmenf of |ndio,';~Minis’rryv of Personnel, Public Gr{evﬁcnlces‘ond

| | l‘ |
Pen5|ons (Deporfmem‘ of Personnel & Training): Memo No. 14014/6/94-

!

Esh‘ (D) dcted 9- 10- 1998 Poro ] “Ob|ecf" it is clearly s’rated ’rhot the

object of the scheme is ’ro gron’r appointment on compossuoncn‘e

l

i
|
l
|
{

| As per Para 2 of vfhe‘sctﬁe memo “Te Whom Applicable”, it is clearly

~ stated once more'.v’rho’r"the scheme applies only to depeniden{ fom'ily

. | -
members of Government servants who either die while ih_service or

H
|
V

retire on medicqlvgreunds"[v-o copy of the relevant pcige is dnrﬁexed].

It is ObyiOUS-_frb'rﬁ the above two points that since -Shri Jogeswar
Hazarika, Ex. Po_s'rmon, Baruabamungaon Sub Office neither I;re-’rir'ed on -

: medlccl grounds n’or.' died"while in service but 'reftired on

- superonnuohon m the normcl course this particular case does not fall

1

‘under ’rhe‘ omvbi’rvfef vop’bdntr_'nen’r on compossionote greudeS. Itis sad

[
-

'~ that though this clv'epe’__hdent-' of a former postal 'em'pIOYeé -c%cmn:ot. be

helped in the manner that he would like, nevertheless, thatihe could
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not be given this simple piece of information by those who should have

~ai -

knowsbetter, but instead found it expedient to put this impecunious
young man through @ pointless legal exercise. For the reasons stated

above it is regfeﬁed that the prayer of the applicant .cc:mno’r be

acceded.
NAN
W
—¢hief Postmaster General
Assam Circle, Guwahati.
Copy forwarded to :- '

1. Shri Jayanta Hazarika, $/O Sri Jogeswar Hazarika. Alias Sri Jogen Hazarika. Resident
of Village: Gumjoria Kachalial, Mouza: Gumijoria. DisT~GoIcghot Assam.
2 The Postmaster General, Dibrugarh Region, Dibrugarh for information.
3. The SPOs., Sivasagar Division, Jorhat for information along with copy for the
‘applicant. He is requested to deliver the letter and inform this office of ’rhe date of
delivery of the letter.

Section Offlcer(Judl) CAT Guwahati Bench, Guwahati w.rt. CAT Guwohoh
Bench order dated 17.06.2009 in OA 100/2009

1 . 4, Staff branch, CO, Guwahati for information. n 2

For Chief Pos’rrﬁ'agggenerol,
Assam Circle, Guwahati.
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_ The object of lhc bchcmc is to gr'mt appointment on compas.donatc grounds :

L '01;./1'67-"

X SglllCME FOR COMPASSIONATE APPOINTMENT

to a dcpcndcnt family- ‘mewmber: of a“Government servant dyhﬂin[hamcss[crmhb]ls
qrcllrfd[onltxlcdmd]giﬁlll U ,Nlhcrcby leaving his family in penury and without any
‘means-of livelihood, to: rehcvc the family of the Governunent servant ‘concermed from

; cnal deslitution. 'md lo hclp itget over the cmcrgcncy

7O IMHOM APPLICABLE

“T'o a dependent, family member — ‘ ' ' ' ‘ ;
P o
(A) _ofa Govcmmcnl scryvant who — - ; %
(a) dlCa whileins service (including death by suicide); or . i
~(b) . s ru(m.d onzincdical grounds under Rule 2 of the CCS
: (MLdlull [xnummhon) Rules 1957 or the “corresponding
provision in the (,cntral Civil Service Regulations before
altaining - the age: of. 55 ycars (57 years for Group ‘D’
Govcmmcnt servants); or i
o (€) Ldse xclucd on medncal grounds under Rule 38 of tlle

@

Notcl

(b)

(c)

' "D<‘nena’en( Fanulp Mcmber means:

' (d) ,,spousc or P

CCS(Pcnsmn) Rulcs, 1972 or the corrcspondm;, pxovxslon in
the. Ccntml Civil-Service Regulations before attaining the age
()f *5 yc'us (57 yc’xrs for Group ‘D’ Government scrvanls) or

of a mcmbcr of thc /\rmcd Forces who -~

dncx duxmg service; or
is: kxllcd iri action; or v
is mcdscally bo:udcd out and is unfit for cxvnl cmploymunt .

l

t

13

v P
o

i

i
(b) “soti (including adoplcd son); or

(c) * «daughter (mc]udmg adopted daughter); or

(d)=~":. brolher orsister in the case of unmarricd Goverument

= servant or member of the Armed Forces referred lo in

(/\) or (B) ofdus para, L , '

\\lm was® \vholly dependent on the Govcmmcnl scrvum/

mcmbcr ofllm /\rmcd Forees at the timie of his decath in hamcss
nr n.nrcmcn( on mr.dtcal broundc, as the case may be,

'
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CENTRAL ADMINISTRATIVE TRIBUNAL
GJWAHATI BENGH ss RAJGARH ROAD
BHANGAGARH :: GUWAHATI - 05

0.A, No¥ 100 of 2609F

Sri Jayanta Hazarik ay Applicant,
~Var sy s- A .
.O.I. & Orsd Respondent(s)J

NO, 33?7:’4’ 3253 Dated__22—C o

sri Jayanta Hazarika, S/0 Sri Jegeswar Hazarika,
Alias Sri Jogen Hazarika, Village, Gumjoria Kechalial,
Mouzay Gumjoria, Disti Golaghat, Assam, .

The Secretary, Gevt) of India, Deptt) of Posts,
New Delhi-116 GOLJ} | |

The Superintendent of Post Offices, Sivsagar Divisien)

Jorhat - 785 ©01¥ ,
The Directer of Accounts (Postal) Kalkata - 700 00LY
The Post Master Gemeral, G.P, 0., Panbazar; Quwahati-GL
sri P¥ .T‘alx;)kdar;‘% Advocate, CAT! Guwahatif

Miss Usha Dasy Addl¥ G.5.5.C. GATH Guwshati-0l%

Please find enclosed he-rewith-a copy of the order
dated 17/06/2009 passed in O,A, Noj 100/2009 by
this Tribunal and do needfull

By Qrder,

SECTION OFFICER(J).
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DEPARTMENT OF POSTS INDIA

A R R

Cerdral Adminigirative Tribungll
TR me'«:.: EEHE |

| - S )
Sri Jayanta Hazarika, - S ' o aa 8"""? W3 .

* OFFICE.OF THE SUPDT.OF POST O‘FFlCES,SIVASAGAR DIMISIQ,N JQ,R,b!A_I_]&SOOl

S/O Sri Jogeswar.Haiafik‘a

@maﬁ?am ‘*«:};a e

Alias Sri Jogen Hazarika

Gunijoria Kachalial , Mauza:Gunijoria o C

District:GoIaghat [Assarﬁj. ‘
Not- C- 2/M|sc /Pt |/2009 10 - . . Dated at Jorhat the 14-07-2009.
Sub:- Appomtment on compass1onate ground — the case of Sfi Jayanta Hazarika ,5/0:Sri ipges’war._ :

Hazarika ,Retired ?ostmah ,Baruabamungaon SO. -

4 Ref Pleader Notlce . OA No 100 of 2009 09'filed by SnJayanta Hazarika.

Invntmg a kind refPrence to above pleader notice the parawise compllance from thls end are .
appended below for onward lnformatlon to your pleader as dlrected by Hon'ble. Tnbunal Guwahatl
Bench.

Para 1:- No Comment.
Para.2:- No Comment
Para.éz; No;Comment.
Para.4:- No.Cohﬁﬁwent.- i
P.ara._4.1_:'- NQ Comment..‘
Para.4.2:- No Cdmment.'
Para.4.3:- Np Comment.

Para.4.4:- No Comment.



Pa\"?ai4.5:-

As zor Para.4.3 the candidate in question has passed H.S.L.C Exam only thus as per Rules of the
‘Department of Posts ,the candidate is only appeared eligible for submission of application to the Posts
of Gramin Dak Sevak[GDS!. ‘ '

Secondly as per Postal Gramin Dak Sevak [ Conduct'and employment] Rules-2001, section-X,
stipulates that “Syitable jobs in GDS Cadre may be offered to one dependant of the ex-official who dies
while in service leaving the family in indigent circumstances ,subject to the conditions applicable to
regular employees who die while in sérvice or retire in invélid pension. Such employmént to the
dependant’should however be given only in very hard and exceptional cases.

But ,in the instant case ,Sri Jogeswar Hazarika ,the father of the applicant ,Sri Jayanta Hazarika was
retired on attaining the age—of superannuation i.e.60 years on 30-11-2004 as per this office record as
postman ,Baruabamungacn Sub Post Office under Golaghat HPO .Thus the claim-made by Sri Jayanta
Hazarika is appeared cleérly out of purview of Departmental Rulings for prdviding appointment on
compassioﬁ‘ate ground. ' ' o ‘ ’

Para.4.6 ,

© As per para 45

Para.4.7 :-

Other then compassionate ground ,appointment to the post of GDS are done after observing all
formalitias as laid down by Dak Sevak [Conduct and employment ] Rules-2001 S

~ The'applicant may not perhaps applied for such Post-as-and when notified And if applied for

~may not perhaps fallen within the consideration zone for awarding appointment.
para.48- |
These Rules aré' made by the Department of Post :Govt. of india .
Para.4.9 :--

The Post vacated by the father of the applicant is a Postman Cadre and nct the GDS one .And as
per Departme_ntal Rules ,no direct recruitment to the post of postman are made direct . Rather ,such
vacant posts are filled up through Departmental Examination from amongst the group-D staff and GDS |
Staffs. ‘ ' : .

Titus these para is appeared not tenable .



% L
Para.4.10:-. ' In every cases of apbointﬁ\ent'DepaNmental Rules are adhered to -
Para.4.11:- No Commen't.. |
Para.S.lzé No Comment .
lPara.S.Z‘.-As per par»a.4.5.
Paré.5.3:-'As above.
Parav.'5.4:- As above. |
Para.5.5:- As per paré 4.8.
Para.5.6:- As per paré A45.
P‘ar.a.5.-7:- A,_s‘p.er para:4.5.
Para.5.8:- No Comment.
P.a.ra.5.9:—v No comrﬁent.
Para.6:- No'Comment..
Para.7:- NolCOmmént.
Para.8:- Application admitted .

-

Para.8.1:- As per para 4.5.
Para.8.2:- No comment. |

" para.8.3:- No comment as these are no vacant post of GDS now.
Para.9:- No comment. .

M ' ' ‘_ 5f Post Offices,

| Sivasagar Division,J‘prhat:785001.

The Section Officer[J] Central Administrative Tribunal ,Guwahati for information.

st Offices,

ivasagar Division,Jorhat:785001.
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Central Adminlstrative Tribunal

28 %A\Y L &

uwahati Bench ]

N

- THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI:: BENCH
GUWAHATI

(App*lication under Section 19 of the Central Administrative Tribunal

Act, 1988)

0.A.No. JOO o£2009

Sri Jayanta Hazarika.
et L APPLICANT
-VERSUS- _
Union of India & Ors.
,,,,,, RESPONDENTS

SYNOPSIS
That the applicant is an H.S.L.C pass student and his father was
retired from the post of Post Man on 30/11/2004 from the Department

of Posts.

That after the retirement of his father from the post of Post Man

from the Departr;ient of Posts on 30/11/2004 the applicant’s

approached the Department of Posts to absorb him in their Départment
on com.passionate ground. The Applicant approach the R_e-sponde'nts on
several occasions for his appointment on compassionate ground but
till date the Respondents have not appointed him in the said

Department of Posts..

As such urgent interference by this Hon’ble Tribunal is prayled
for in the entire matter.

‘Filed by:

‘QLC’U'\MJ \T‘A | ‘ :Pafqné_(, l,(zr. 'MC\Z(AW?O’C\YL
b iR | (ADVOCATE)
(. CGSC ‘ | 2¥(0c/0q
pokow
Ao

| -5
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2 § MAY 2009
1 4 (69

Guwahati Bench

e e Tl

Cential Administrative Tribunal |

THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI :: BENCH

GUWAHATI

(Application under Section 19 of the Central Administrative Tribunal

Date of filing : 27/65/09

- Act, 1988)
' O.A. No. of 2009
Sri Jayanta Hazarika.
,,,,,,,, APPLICANT
-VERSUS-
Union of India & Ors.
,,,,,, RESPONDENTS
INDEX '
Si. No.. Annexure Particulars Page No.
1. Application . 1-10
2. Verification \b 11
3 A H.S.L.C. Pass Certificate ——» 12
4 B - Employment Exchange 1%
| Registration Card.
5. C Letter of Superintendent 15

-
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THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI :: BENCH

GUWAHATI

(Application under Section 19 of the Central Administrative Tribunal
Act, 1988) |

‘0.A. No. of 2642

}”W?’/U\ 1;Mﬁwu&a

e 7%

BETWEEN

Sri Jayanta Hazar’ikar. ' ¢
S/O Sri Jogeswar Hazarika.

Alias Sri Jogen Hazarika.

Résident of Village: Gumjoria Kachalial, Mouza: Gumjoria.

District: Golaghat, Assam
,,,,,,,,,,,,, APPLICANT

-VERSUS-

1. The Union of India,
Represented by the Secretary to the Government of India,
Department of Posts,

New Delhi-110001.

2. The Superintendent of Post Ofﬁces,
Sivsagar Division, Jorhat 785001,



Central Administrative Teibunal

26 MAY 2009
CLAC iy "4

[ uwahati Bench J

3. The Director of Accounts (Postal),
Kolkata. ~ 00004 .

4. The Post Master General

G.P.O. Panbazar, Guwahati-1.
......... RESPONDENTS

DETAILS OF APPLICATION

'
i
|
i

1. PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE:

The present application is against non appointment of the
applicant in any post under Department of Posts on Compassionate

ground.

2. JURISDICTION OF THE TRIBUNAL :

The applicant declares that the subject matter of the

applicant is within the jurisdiction of this Hon’ble Tribunal.

3. LIMITATION:

The applicant further declares that the application is filed
within the limitation period prescribed under Section 21 of the

Administrative Tribunal Act, 1985.

\""\"l

and GV\){W Kook A
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Centraj Admiinﬁsf%m’ﬁhm Tribunal
{

. _5-
28 WY 2009
'me
uwahati Bench
4. FACTS OF THE CASE:
4.1 That the applicant is a citizen of India and as such he is

entitled to all the right and privileges guaranteed under the

Constitution of India and the laws framed thereunder.

4.2 That the applicant passed his H.S.L.C. exam in the year
2002 in Second (IT) Division. |

| In this connection copy of the H.S.L‘.'C.

Pas Certificate is enclose herewith and

marked as Annexure-1.

4.3 That thé applicant comes from extremely pbor family and
after passing his H.S.L.C. Exam\to, tide over his financial difficulty, as
he was without any permanent source of income, the applicant was
despgrately searching for employment opportunitiés and approached
various Government Officials/departments etc. for a suitable job and
he also registered his name in the Employﬁent Exchange on 05/10/07.
‘ In this connection cépy of the

Registration  Certificate is enclose

- herewith and marked as Annexure-2.

4.4 That, the applicants father was retired from the post of

Post Man from the Department of Posts on 30/11/04.

&

~

e 123471k,

§at oy

[y
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Centrai Administrative Tribunal

28 MY 2009 | g
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| uwahati Bench |

In this connection a copy of the letter
dated 17/12/04 from the Superintendent
of Post office showing the date of
Retirement is annexed herewith as

Annexure-3

4.5 That being the son of the Ex-Post Man and being eligible

for appointment in the said Department of Posts the Applicant applied
in the said Department to appoint him in any post on compassionate

ground.

/

4.6 That the applicant respectfully stated that despite of

“number of approaches till date, the Respondents concerned has not

taken any concrete positive step for addressing the grievances of the
applicant in the instant matter for appointing him in one of vacant
posts in the Department of Posts. Having no other way, the Applicant

approaches this Hon’ble Court for appropriate relief.

4.7 That it would be relevant to state here that the Applicant
could be appointed in any post in the Department of posts, But in spite

of numerous approaches the matter has not been considered till date.

4.8 That the Applicant begs to state that the said appointment

and/or non consideration etc. is in violation of the applicants.

fundamental right under the Constitution of India and the laws framed
thereunder and is a clear case of discrimination, Tt is also against the
principal of natural justice. Tt may be mentioned here that the
applicant is also getting age barred for a.ny' other employment in
Government Service or elsewhere and he is also to look after his huge

family.
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4.9 That the Applicant begs to state that the said appointment

is vitiated by arbitrariness, malafide, malice in law and there is

violation of the Constitutional and/or any other rights of the
Applicant. The'Applicant has been discriminated withou'g any
reasonable. basis or justification and he has been denied equality
before the law and/or equal protection under the law. The said
appointment etc, being most arbitrary, unreaso_nable and capricious,
this hon’ble Tribunal may intérfere at the earliest with a positive
direction to the Respondents concerned for immediate appointment of

the Applicant to any post in the Department of Posts.

4.10 That there has been a total non application of mind to the
relevant factors ' as regards the Applicants appointment. in the
Department of Posts, thére has been a colourablé exercise of power for
collatefal purpose and the said non appointment etc. can be justified

only by reasons other relevant and bonafide.

4.11 That there is no other adequate, efficacious, alternative
remedy available to the Applicant and the relief’s as prayed for, if

granted would be just, adequate and proper.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

5.1 For that the impugned non-action of the official
respondents concerned 'in connection with the appointment of the
applicant in any post in the Department of Posts is illegal and liable to

be interfered with by this Hon’ble Tribunal
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5.2 For that in the aforementioned factual background, the non
appointment of the Applicant in any post in the Department of Posts is
a clear case of discrimination, biasness, arbitrariness, malafide,

unfairness, illegality, unlawfulness and unreasonableness.

5.3 For that the Applicant has been discriminated against
without any reasonable basis or justification and has been denied

equality before thevlaw and/or equal protection under the law.

5.4 For that the non-appointment of the Applicant is vitiated
by arbitrariness, malafide, malice, in law there are violation of the
Constitutional ri ght(s) and/or any other right(s) of the Apphcant under

the prevailing law and/or practice.

5.5 For that there is violation of the principles of Natural
Justice and/or the fundamentadl and any other right(s) of the Applicdnt

in the instant matter.

56 For that it is discreditable form the aforesaid factual that
there has been a total non application 'mind to the relevant factors
and/or colorable exercise of power for collateral 'purpose(s) in
connection with ‘the Applicants non appointment under the Department
of Posts. |

5.7 ~ For that there are violation of the eligibility stipulated by

the Department and/or the reservation policies in this regard.
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5.8 For that the Applicant craves leaves of this Hon’ble
Tribunal to rely upon any other Ground(s) at the time of hearing of the

instant matter.

5.9 For that in any view of the matter, the impugned non-
action on the part of the respondents concerned in not appointing the
applicant is not sustainable in law and liable to be interfered with by

this Hon’ble Tribunal.

6. DETAILS OF REMEDIES EXHAUSTED:

The applicant declares that he has no other alternative and
efficacious remedy except by way of filling this application. He is

seeking urgent and immediate relief.

7. MATTER NOT PREVIOGUSLY FILED OR PENDING BEFORE
ANY OTHER COURT:

The applicant further declares that no other application,
writ betition or suit in respect of the subject matter of the instant
application is filed before any other Court, Authority or any other
Bench of the Hon’ble Tribunal nor any such application, writ petition

of suit pending before any of them.

8. RELIEF SOUGHT FOR:

Under the facts and circumstances stated above, the
applicant prays that this application be admitted, records be called for
and notice be issued to the Respondents to show cause as to why the

reliefs sought for in this application should not be granted and upon

LS
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hearing the parties and on perusal of the records, be pleased to grant

the following reliefs. -

8.1 For appointing the Applicant in any post in the

Department of Posts on compassionate ground.

8.2 For that a post in the Department of Posts be kept vacant

till the disposal of the instant matter.

83 Any other relief/reliefs that the applicant may be entitled
to and as may be deem fit and proper by the Hon’ble Tribunal.

9. INTERIM ORDER PRAYED FOR:

The applicant prays for an interim order/direction to keep

&
%
4
N
&

at least one post vacant in the Department of Posts and/or any other

interim relief as may deem fit and proper by this Hon’ble Tribunal.

10. FILING OF APPLICATION:

The application is filed through Advocate.

11. PARTICULARS OF THE 1.P.0.:

(i) T.P.O. No. | :69F 350004 of Rs. 20/-
69F 350005 of Rs. 20/-
69E 999210 of Rs.10/-

(ii) Date :25/05/09

(ii1) Payable at -~ : Guwahati
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12. °  LIST OF ENCLOSURE:

As sfat'ed in the Index.

VERIFICATION

T, Sri Jayanta Hazarika. Aged about 25 years S/O Sri Jogeswar
Hazarika, Alias Sri Jogen Hazarika, Resident of Village: Gumjoria
Kachalial, Mouza: Gumjoria in the District of Golaghat, Assam i
solemnly affirm and verify that the statements made in paragraphsi33. 15 kLS EF
~ true to the best of my knowledge, those made in paragraphs 4'2, 4'3
ank % 4 are to my information derived from records and the rests

“are my humble submissions before this Hon’ble Tribunal.

Andll sign this verification on this Q‘JH‘day' ~ of May,
2009, at Guwabhati. |

SrL JA; snta ‘H”‘QWQA

Signature -
=
) &7 \ : "
b ¢ /

//// S.8.8. Ratiman

{ M.A,, 8.5d, Li.¢ ’ . ' F\HMA&

Vo Kararg pLL 8. | 3 sHAK SYED s&!\ﬂ:m.,’fé,_‘t .B

\ Regd. No:- KA, 03 NOTARY
A s s 9. Guwahati,Kamrup.

RSN v | KAM. 03

3 G Y Regd. No:-KAM. ¢
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AFFIDAVIT

I, Sri Jayanta Hazarika. Aged about 25 years S/O Sri queSwar
Hazarika, “ATias Sri Jogen Hazarika, Resident of Village: Gumjoria
Kachalial, Mouza:. Gumjoria in the District of Golaghat, ‘Assam, do

hereby solemnlSz affirm and declare as follows:-

1. That, T am the Applicant of the ihstant application and as such T am
fully acquainted with the facts and circumstances of the case, and as such T

am competent to swear this affidavit.

2. That, the statements made in this afﬁdévit and ‘those made in
paragraph no. 1,2,3, 4’1, Y Shll, 5,6 0nd F - are true to the best of my
knowledge and T believe to be true and those made in paragraph 4°2, 3 by,

,of the present Appeal petition are being matters of record are true and the

rest are my humble submissions before this Hon’ble Court.

And T sign this affidavit on this Jdeay of May, 2009 at Guwahah

InL Jwﬁ}e\ HQQ\WV’\

Identified by I DEPONENT.
Pseenab ks Magumdar

- @ O “
Advocate X'F/ OS/ A
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INSTRUCTION TO APPLICANT

() Bring this card with yov whenever you
come to the Exchange, Date before

fch
{6 Quote your Registration Number snd N.C, 0 wh
Nombes whenever you write to the Exchange. registratloo

G) Renew yoor Registration every three  years. J

if you do not repsew by the due date your| —
registeation will be cancelled.

{d) You .can renew your registration personally
. ¢t by post For remewal! by post DO NOT
' SEND THIS CARD. Apply to the Exchangc QA

oo & REPLY PAID POST CAE_E_

: Wﬂdkal & Health Offesr
K K. Civ?l Hospital
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